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Violation of Building bye Laws in Delhi 

7627. SHRI R. L. P. VERMA: Will 
the Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether it is a fact that unautho-
rised constructions in violation of build-
ing bye-laws in Delhi are going on at a 
great speed; 

(b) whether unauthorised constructions 
in Delhi are done in connivance with 
Delhi Police and MUnicipal Corporation of 
Delhi; 

(c) if not, the reasons for a large num-
ber of unauthorised constructions and en-
croachments on Government land; and 

(d) what checks Municipal Corpora-
tion of Delhi have exercised to discourage 
unauthorised constructions? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Although cases of un-
authorised construction are being report-
ed, the local bodies have denied that such 
constructions are going on at great speed. 

(b) No, Sir. 

(c) It has been found that there aro 
some inadequacies in the existing law. 
The unauthori ed builders also take ad· 
vantage of stay orders issued by the courtS. 

(d) The Municipal Corporation of 
Delhi has reported that apart from demo-
lition of unauthori ed construction, it pro-
secutes the unauthori ed builders under 
section 3321461 of the Delhi Municipal 
Corporation Act, 1957 and that police 
guards are a) 0 requisitioned for posting 
at the site of major unauthorised con truc-
tion under sectioB 344(3) of the aforesaid 
Act. 

Tubewell Irrigation Facilitie 

7628. SHRI LAKSHMAN MALLICK: 
Will the Minister of IRRIGATIO be 
pleased to state: 

(a) whether Government have a propo-
sal to provide irrigation facilities to all 
additional area of 12 lakh hectares by 
public tube wells during the Sixth Plan 
period; 

(b) if so, the State-wi e areas proposed 
to be provided with the above public tube 
well irrigation facilities; 

(c) the amount already spent on tho 
above programme; 

(d) what is the additional amount going 
to be spent on the above programme in 
Orissa during the remaining period of the 
Plan Period; and 

(e) the details thereof? 




